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                                                               DATE OF DECISION: 27.07.2022 
RAMESH NAIR 

 
This is the revenue’s appeal seeking enhancement of penalty imposed 

under Rule 15 of the Cenvat Credit Rules, 2004 read with Section 78 of the 

Finance Act, 1994 from Rs. 25 lakhs to the equal amount of Cenvat Credit 

which is Rs. 16,93,901. Since this appeal seeking enhancement of penalty 

equal to the Cenvat Credit which is below 50 lakhs, the appeal is not 

maintainable on monetary ground in terms of Circular No F. No. 

390/Misc/116/2017-JC dated 22.08.2019 

2. Accordingly, the Revenue’s appeal is not maintainable on monetary 

limit  and the same is dismissed. 

(Dictated & pronounced in the open court) 
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